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IN ·rHE CEN'rRAL ADMINIS'rRATIVE TRIBUNAL, J AIP.UH. BENCH, J AI PUR. 

C.P.No.54/2001 Date of order: 16~8.2002 

Sunil Kumar · Pacherwa!', S/o late Sh.Gauri Snankar 

Pacherwal, R/o Nahargarh Kile ke Neecne, Harijan Basti,_ 

Jaipur. 

• •• Applicant• 

vs. 

1. sn.V.N.Kaul.1 Controller & Auditor General, 10 Bnadur Snah 

Marg, New D_e1hi. 

2. Sh.a.K.Gause, Indian Audit & A/c Dep~tt, Accountant General 

(A_&E) Rajasthan, Ja_~pur. 

/ 

3. Shri Sorabh Narain, Dy.Accountant General(Admn) Indian 

Audit & Accounts Deptt, 1:\ajasthan, Jaipur • 

••• Respondents. 

Mr.Vinod Goyal- Counsel,for applicant. 

CORAi'1: 

Hon'ble Mr.H.O.Gupta,. Administrative Member 

. ' 
Hon'ble Mr.M.L~Chauhan, Judicial Member. 

ORDER (ORAL) . 

·rhis contempt petition has .. been filed by the applicant for 

l· alleged wilful disobedi'ence of the order of ·this Tribunal dated 

11.12.200~ pass~d in O.A No.227/2001, Sunil Kumar Pacnerwal vs. 

Union of India & Ors. 

2. The operat:ive portion o.t' order of the ·rribunal is as 

under: / 

",I, therefore, al.J,ow this O.A and quash the order dated 

8.5.2001 passed by the respondenfs! department and dire~t 

the r_espondents to consider the· case of the applicant for 

appoint~ent on· compas~ionate grounds as and wnen vacancy 

arises in Group-D cadre for appointment·on compa~sionate 

grounds." 



3. The order of the ·rribunal is for consideratio-n of ·his case 

I as and when a vac,ncy arises. There is no affidavit frbm the 

abplicant that the vacancy, has since arisen. In the 

I . -c~rcumstances, this Contempt Petit ion is prema tur·e. The same is 

d~smissed accordingly. 
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